MR . CHAIRMAN : Thank you. Question No. 45.
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Procedure of filing second appeal under RTI
g
T*45. SHRIRASHEED MASOOD : Wil the PRIME MINISTER be pleased to state:

(a) whether the Ministry has made a change in the provision of filing second appeal

under the Right to Information Act;
(b) ifso, the details thereof;

(c) whether some Information Commissioners have themselves devised the rule for
submission of two sets of the copy of appeal in order to file second appeal and have made the
sending of the copy of this appeal to the information officer mandatory before submission of the

second appeal before the Information Commission at Delhi; and

(d) ifso, the steps taken to stop this?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PEMNSIONS (SHRI V. NARAYANASAMY): (&) to (d) Statement is laid on the Table of the
House.

Statement

(a) and (b) The procedure for filing and deciding of second appeals by Central Information
Commission is prescribed in the Central Information Commission (Appeal Procedure) Rules,

2005. Mo change has been made in these provisions.

(c) and (d) As per the prescribed rules and praclice adopted by Central Information
Commission, it is not mandatory that a copy of the appeal is t0 be served on the Information
Officer before the appeal is submitted to the Information Commission. However, the Central
Information Commission, while issuing notice of hearing to the parties, directs the appellant to
serve copies of his appeal on the information Officer and the first Appellate Authority which is in

accordance with rule 6 of the aforesaid Rules.
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=t Ty 2 9o W SU...(AdET)... Please, resume your places. ...(Interrupﬁons)...
Hon. Members, please, resume your places. ...(!nz‘errupz‘fons)...
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SHRI 5.5, AHLUWALIA: Sir, | will go by your order...(Interruptions )...

MR. CHAIRMAN : Please, Mr. Ahluwalia...(interruptions ). ..
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MR. CHAIRMAN: The Question Hour is over. Papers to be laid on the Table.
...(Interruptions ...

q1. 3retepT &I 9=, 314 1 99T 916) 2. ().

MR. CHAIRMAN: Question Hour is over. Please resume your place. ...(Inrerruprions)... It
is over. ...(Inferruptions )... The Question Hour is over. ... (Interruptions )...

SHRINARESH CHANDRA AGRAWAL : Why, Sir? ... (Interruptions). ..

MR. CHAIRMAN: | know. It is over. ...(!m‘errupz‘fons)... The Question Hour is over.
...(Interruptions ...

SHRI 5.5. AHLUWALIA : Sir, the rule book says that Question Hour is between 11 a.m. and
12 noon. ...(Interruptions)...

MR. CHAIRMAN: Unless the Chair decides otherwise. ...(Iterruptions)... The Chair has
decided othenwise in view of the rumpus being created in the House by behaviour unbecoming of
Members of the senior House. ... {Iterruptions)... No, please. ... (Interruptions ...

WRITTEN ANSWERS TO STARRED QUESTIONS
V.K. Shunglu panel report on irregularities in CWG 2010

*16. SHRI K.E. ISMAIL: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:
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